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The 19" June 2024
No.:P.A.-01/V.M.(B.V.S.Rec. & Con. of Ser.)05-04/2017-493—By exercising the
Powers conferred under Clause-3 of Article- 187 of the Constitution of India, the Governor
of Bihar, after consultation with the Speaker of the Bihar Legislative Assembly, hereby
makes the following rules to amend the Bihar Legislative Assembly Secretariat
(Recruitment and Conditions of Service ) Rules, 2018:-
Bihar Legislative Assembly Secretariat (Recruitment and Conditions of Service)
(Amendment) Rules, 2024.

1. Short title and Commencement.-(i) These Rules may be called as The Bihar
Legislative Assembly Secretariat (Recruitment and Conditions of Service)
(Amendment) Rules, 2024.

(ii) This notification shall come into force from the date of Publication in the
Bihar Gazette.
2. Adding Rule-13(a) in the said Rules, 2018-After Rule -13 of the Said Rules,
2018, a new Rule -13(a) shall be added as follows:-
13(a)- Service Confirmation- After satisfactory completion of the Probation
Period and after qualifying the Prescribed Departmental Examination, Service
of every employee of the Assembly Secretariat shall be confirmed by the
order of the Speaker of the Bihar legislative Assembly.
3.  Amendment to Rule -14(a) of the said Rules,2018.
Group'A' shall be added before Group 'B' in Rule -14(a) of the said
Rules, 2018.
By Order of the Governor of Bihar,
Navin,
Additional Secretary to Government.

srfiers, wfdarca Jeomem,
fagR, ve g1 uwifAa w gfaal

fagR "oe (srmEReT) 525-571+1000-S0d090
Website: http://egazette.bih.nic.in




